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Peg.No. 09/01*92 =

Dehra Dun, "/ X/
Misc. Application in Disposed of cases No. 70 of 2025 W 6\__/ = /
S QL
N>
Digambar Prasad Applicant
Versus
State of Uttarakhand & Ors.
Respondents

RESPONSE AFFIDAVIT ON BEHALF OF UTTARAKHAND POLLUTION
CONTROL BOARD (RESPONDENT NO.2)

AFFIDAVIT of Dr. Parag Madhukar
Dhakate, aged about 52 years S/o Shri M.B
Dhakate Presently posted as Member
Secretary, Uttarakhand Pollution Control
Board, Uttarakhand.

Deponent

I, the above-named deponent does hereby solemnly affirm and state on oath as

under: - ﬁ 73:\
i {

(* ¥m. Urmila/Bhatia
|

umcate
\ Reg.No.-03/01/02
Dehra Dun.

\.\
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1. That the deponent is presently posted as the Member Secretary, Uttarakhand
Pollution Control Board and as such is fully conversant with the facts of the -
case and is competent to sign and swear the instant affidavit.

2. That the above-mentioned matter was listed for hearing on 19.01.2026
wherein the Hon’ble National Green Tribunal was pleased to issue the

following directions: -

9.Notices be issued to the respondents requiring them to file their

compliance report/responses within one month.

3. It is humbly submitted that earlier, the Member Secretary, Uttarakhand
Pollution Control Board vide letter dated 22.11.2025 issued directions under
section-5 of the Environment (Protection) Act, 1986 to the Chairman/
Managing Director, M/s Indian Drugs and Pharmaceuticals Ltd. for
compliance with the relevant points regarding the disposal of Hazardous
Waste and Bio-Medical Waste.

4. That subsequently, the General Manager, IDPL vide letter dated 22.12.2025 -
informed the Member Secretary, UKPCB that the site was inspected by
Bharat oil & Waste management Ltd., Uttarakhand (the only TSDF in the
state of Uttarakhand) and it was decided that the work would be executed
through them, with the cost to be borne by the Forest Department, as the
land is under their control and the fire incident occurred after their takeover
of the site. In this connection, a copy of the letter dated 22.12.2025 is hereby

being marked and filed as Annexure no.1 to this affidavit.
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5. That further, the Member Secretary, Uttarakhand Pollution Control Board,
vide letter dated 05.03.2026, directed the Divisional Forest Officer,
Dehradun and the Regional Officer, Uttarakhand Pollution Control Board,
Dehradun to coordinate with Bharat Oil and Waste Management Ltd.,
Roorkee, for the disposal of Hazardous Waste/Bio-Medical Waste in the
premises of Indian Drugs and Pharmaceuticals Limited (IDPL) and to ensure
that the compliance report is submitted. It was also informed in the said
letter that the expenditure incurred for the disposal of the aforesaid
Hazardous and Bio-Medical Waste shall be borne by the Forest Department.
In this connection, a copy of the letter dated 05.03.2026 is being marked and

filed as Annexure no.2 to this affidavit.

6. That the Divisional Forest Officer, Dehradun, vide letter dated 09.03.2026,
instructed the Sub-Divisional Forest Officer, Rishikesh and the Regional
Officer, Uttarakhand Pollution Control Board, Dehradun to inspect the
concerned area on 10.03.2026 and take necessary action for compliance. In
this connection, a copy of the letter dated 09.03.2026 along with the

Inspection report is being marked and filed as Annexure no.3 to this

affidavit.

7. That the General Manager, Indian Drugs and Pharmaceuticals Limited
(IDPL), vide email dated 10.03.2026, informed the Uttarakhand Pollution
Control Board that all manpower and security services, including contractual
employees, had left after the termination of the contract at IDPL, Rishikesh.
As on date, there is no manpower available at the IDPL Rishikesh plant. It
was further informed that the entire area measuring 833.89 acres at IDPL
Rishikesh is under the physical possession of the Forest Department,

overnment of Uttarakhand, including the plant, BTP, WPP, WIP and the
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stated that for the disposal of hazardous waste and burnt ashes, the said area

has been under the control of the Forest Department since July 2023 and the

disposal was to be carried out by Bharat Oil and Waste Management Ltd.,

Roorkee through the State Government only. In this connection, a copy of

the email dated 10.03.2026 is being marked and filed as Annexure no.4 to

this affidavit.
. That the Regional Officer, UKPCB, Dehradun vide letter dated 12.03.2026

submitted the Joint inspection report to the Member Secretary, UKPCB. The

report furnishes the following points:

1.

il.

1ii.

1v.

During the inspection of M/s Indian Drugs and Pharmaceuticals
Limited (IDPL), a storage facility of hazardous waste, bio-
medical waste and other waste was found in the premises.
During the inspection, ash as well as half-burnt medicines,
empty medicine strips/rolls and empty medicine vials were
found in the premises of M/s Indian Drugs and Pharmaceuticals
Limited (IDPL).

The waste has not yet been disposed of. The waste proposed to
be disposed of through the TSDF, i.e., Bharat Oil and Waste
Management Ltd., Roorkee, is estimated to weigh
approximately 10 tons. In case the actual weight varies at the
time of disposal, the actual cost may be revised accordingly.

On the basis of the quotation earlier provided by the TSDF to
the Forest Department for the disposal of the said waste, an
expenditure of approximately Rs. 3,50,000/- is estimated for the

said disposal.

y . Uwg?ﬁ

Reg.No-5/01/02
Dehra Dun.
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In this connection, a copy of the letter dated 12.03.2025 along
with the Joint Inspection Report is being marked and filed as

Annexure no. 5 to this affidavit.

9. It is further pertinent to mention that the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 require
authorization from the State Pollution Control Board for the handling and
disposal of hazardous waste. As the site is presently under the possession of
the Forest Department, the Forest Department is required to obtain
authorization from the Uttarakhand Pollution Control Board for the disposal
of the questioned stored waste.

10.That the Member Secretary, Uttarakhand Pollution Control Board, vide letter
dated 12.03.2026, informed the Divisional Forest Officer, Dehradun, to seek
authorization under the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016. In this connection, a copy of the

letter dated 12.03.2026 is being marked and filed as Annexure no.6 to this
affidavit.

11.That the deponent is a responsible Government servant having the highest
regard for the Hon’ble Tribunal and orders passed by them. The deponent
has always made his sincerest efforts to carry out the orders passed by this

Hon’ble Tribunal in its letter and spirit and shall continue to do so in the

future. /77/ ’_;%

Deponent

Verification: -

Km Uff!‘!@, atia

- Altcate] o
Reg.No.-09,01/02 < }
Dehra Dun, ;




based on the official record and nothing is false, and no material has been

concealed therein.
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1 99 Annexure-1

Uttarakhand Pollution Control Board

P Lt

- Diary NO& AN 8 -
ST o 301225
3 >
& & O wer -
INDIAN DRUGS & PHARMACEUTICALS LIMITED

(A Gout, of India Undertaking)
VIRBHADRA RISHIKESH (UTTRAKHAND)

IDP(R)/Virbhadra/GM/pcb/2025/01 Dated: 22.12.2025

Subject: Compliance with directions issued under Section 5 of the Environment
(Protection) Act, 1986 in respect of Hon’ble NGT Order in M.A. No. 70/2025 (O.A. No.
781/2024) concerning M/s IDPL, Rishikesh, Uttarakhand - Reference to Letter No.
UKPCB/HO/Gen/183-804/2025/116 dated 22.11.2025.

References:-i.)Letter No. 827/XXXVIII-I-2025 dated 25.11.2025 issued by the Chief
Secretary, Department of Environment Protection & Climate Change.

ii.) Order dated 08.08.2025 passed by the Hon’ble National Green Tribunal in O.A. No.

781/2024 (M.A. No. 70/2025).

Dear Sir,

It is respectfully submitted that, pursuant to the order dated 08.08.2025 passed by the
Hon'ble National Green Tribunal, IDPL Rishikesh has extended full cooperation to the
Government of Uttarakhand and all inspecting authorities to ensure compliance with the
said order. The following actions have been undertaken:-

A). On 08.08.2025, officials of the Government of Uttarakhand inspected the overhead tank
and the Biological Treatment Plant (BTP) in connection with the prcposed takeover.

B). On 10.10.2025, the Sub-Divisional Officer (Forest), along with representatives of Bharat
0Oil & Waste Management Ltd., inspected the plant premises, including the fire-affected
site and other areas, in relation to material disposal.

C). IDPL has attended all meetings related to compliance, as and when convened by the
concerned authorities of the State Govt.

It is humbly submitted that this was already informed to the Committee that the fire-
affected area, including the stored raw/packing materials at IDPL, Virbhadra, Rishikesh,
has been under the control of the Forest Department, Dehradun, Uttarakhand, since
September 2023. Further, all other areas of civic stations, including the BTP area, is now
under the control of the Forest Department since 01.12.2025. Accordingly, the
responsibilities arising out of the Hon’ble Tribunal’s order rest with the State Government,
as the fire incident occurred approximately one year after the area was sealed and taken
over by the Forest Department. It is also submitted that the IDPL Rishikesh plant has been
closed and it was earlier decided that the lease land of IDPL Rishikesh shall be returned
back on an “as is where is basis in one go”.

Further, as per Point No. 3 of the Chief Secretary’s letter dated 25.11.2025 addressed to the
Secretary, Department of Pharmaceuticals, it was requested that a person familiar with the
relevant processes be nominated. In this regard, the General Manager has already been
deputed to oversee matters related to IDPL Rishikesh. However, considering the gravity and
volume of work involved, it is proposed that a team of three officials, namely Plant In-Charge
/ Manager (Quality Control), Deputy Manager (Engineering), and Executive (Finance), may
be deputed to manage day-to-day activities for the timely completion of the assigned tasks.

Cond...2/-

> c\,\/ww——ob'
L
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With regard to compliance of works at Sr. Nos. 1, 2, and 3, i.e., di

incident and other chemicals, in the letter issued by the 'Membe?;gg:;lag;'a:}z:rg:t::‘re“f;lre
already initially taken up with the Forest Department, Dehradun, Subsequently, the site s
was inspected by Bharat Oil & Waste Management Ltd., Uttarakhand. As the said agency is
a Government organization, it was decided that the work would be executed through them, /

with thq co§t to be borne by the Forest Department, as the land is under their control and
the fire incident occurred after their takeover of the site.

It is further submitted that all regular employees at IDPL Virbhadra has been relieved under
VRS & the contracts of all existing contractual employees had. expired. In the absence of
contract renewgl, no financial authority currently exists at the unit level. To proceed with
the above—mf:ntmned works, all financial concurrence, work permissions, and administrative
approvals will be required from the competent authority, i.e., the Chairman & Managing
Director (CMD). At present, the CMD is on leave, till her resumption of duty or the

appointme_nt of a new CMD, we request that the matter may kindly be kept under
consideration.

Submitted for kind information and consideration, please.

Enc.:-

0’3/ \\"'\(yg
1. Letter from Member Secretary UKPCB (Sanjay K arﬁ}
2. Letter from Chief Secretary UKPCB (SANJAY KUMAR)

neral Manager
% ffa&e%? §Pharmaceuticals Ltd.
Rl X8 ihdid ¥Aertaking)

Plant Office, Virbhadra-249 202, Rishikesh
Dehradun, Uttrakhand

10
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_—
st \‘, ° HEAD OFFICE
|~
‘\"; \‘A I lI l Uttarakhand Pollution Control Board
\?‘:‘, \}/ ;/ Lifestyle For “Gaura Devi Paryavaran Bhawan”
, Environment 468, IT Park, Sahastradhara Road, Dehra Dun

E-mail : msukpcb@yahoo,com, Phone No.-0135-2607092
UKPCB/HO/Gen 183-804/2025/ 128 , Dated 22-)-73

To,
Chairman and Managing Director
M/s Indian Drugs and pharmaceuticals Ltd
IDPL Corporate Office, IDPCL Complex
Old Delhi- Gurugram Road.,
Dundahera, Gurugram 122016
Email: teena.idpl@gmail.com

..Fax'0124-4303344

Directions under Section-5 of the Environment Protection) Act, 1986 for
Compliance of Hon’ble NGT order in M.A. No. 70/2025 (O.A. 784/2024 w.r.t. to
o M/s IDPL, Rishikesh, Uttarakhand e

; WHEREAS, the Central Government has notified the Environment
(Protection) Act, 1986 and as Central Government has promulgated various waste
management rules under the said Act; and

WHEREAS, for the purpose of management of Hazardous Waste Government
of India also notified Hazardous and Other Waste (Management and Transboundary)
Rules 2016 where in provision are provided for safe storage, collection, transportation,
disposal, recycling of the Hazardous Waste and every hazardous waste generating unit
is also required to obtain authorisation under the above rules for safe handling and
management of hazardous waste; and vide clause 4 of these rul'es-tl'me,responsibility of
the Occupicr, for management of hazardous waste is enlisted whi uh 1nq_lude prevention,
minimisation, reuse, recycling, recovery, co-processing and safe disposal of hazardous
waste; and '

WHEREAS, for the purposes of management of Bio medical Waste
Government of India also notified Bio medical Waste Management Rules 2016 for
managing bio medical waste; and vide clause 4 of these rules dutle§ of occupicr are
defined which include to take necessary steps to ensure bio medical waste to be
handled without any adverse ¢ffect to human health and enyironment and also the
biomedical waste shall be directly transported to thc common bio medical waste
treatment facility or for the appropriate treatment and disposal; and

WHEREAS, Government of India vide $.0. No 1211 (E) dat‘ed ()2.11|.20()4
delegated powers of section 5 of Environment (Protection) Act, 1986 to Chairman,

%ge 1ofa

1404
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Uttarakhand Pollution Control Board for violation of standards and rules related to
hazardous waste notified under Environment (Protection) Act, 1986; and

WHEREAS,; section 5 of Environment (Protection) Act, provide the power to
issue directions to any person, oﬂiccr,_or’ any authority and such person, officer or
authority shall be bound to comply with such directions; and . '

WHEREAS, Government of India vide S.0. no. 281 (E) dated
18.02.2005delegated powers of section 5 of Environment (Protection) Act, 1986 to
Chairman, Uttarakhand Pollution Control Board for violation of standards and rules
related to bio medical waste, hazardous chemicals, industrial solid waste, municipal
solid waste notified under Environment (Protection) Act, 1986; and

WHEREAS, the clause 4 (5) of the Environment (Protection) Rules 1986,
clearly mentioned that in case it is opinion that in view of likelihood of a grave injury
1o the environment it is not expedient lo provide dn opportunity to file objections
against proposed directions, it may, for reasons to be recorded in writing, issue
directions without providing such an opportunity; and

WHEREAS, Uttarakhand Pollution Control Board on dated 21.12.2019 has
issued office order for imposing environmental compensation on the defaulting units,

who are violating the environment norms; and

WHEREAS, Hon’ble National Green Tribunal on the matter of M.A. No.
70/2025 (O.A. 784/2024) Digambar Prasad Vs State of Uttarakhand and others which
is related to adverse effects due to dismantling and demolition process of IDPL Plant.

Rishikesh; and

WHEREAS, the joint committee under chairmanship of the District Magistrate

has examined the site and identify following recommendations for action which are

incorporated in the order of Hon’ble NGT dated 08.08.2025: -

Regular Operation and Maintenance of STP: The IDPL/Forest Depariment
must ensure the regular operation and maintenance of the STP (previously used
as BTP) so that no unireated/partially treated sewage is discharged into River
Ganga under any circumstances. UKPCB shall enswre regular operation and
mainienance of the STP. ! ‘

b. Disposal of Ash from Fire Incident Site: The ash as well as half burnt empty
medicine strip/rolls & empty medical vials observed at the site of the Sfire
incident, located within the premises must be disposed of in accordance with
the Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016 and the Biomedical Waste Management Rules, 2016, under
supervision of UKPCB,

¢.  Management of Stored Packaging Waste: All stored packaging waste should be

disposed of following the Solid Waste Management Rules, 2016, as well as the

a.

, 12 e WOM



Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016 under supervision of UKPCB.

d  Handling of Stored Raw Materials and Products: UKPCB shall verify storage

of raw material or product inside the plant. If UKPCB find any raw material or
product storage in the plant, then it must be managed and disposed off in
accordance with the Biomedical Waste Management Rules, 2016 and the
Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016, under supervision of UKPCB. "

WHEREAS, Hon’ble NGT vide order dated 07.08.2025 under para 25, High
Power committee has constituted to take requisite remedial, punitive, preventive and
prohibitive measures on the following points as may be required by taking into
consideration the observations and recommendations made in the Joint Committee

report dated 02.04.2025: - = ;
S et

iii)  ensure disposal of the ash as well as half burnt empty medicine strip/rolls &
empty medical vials observed at the site of the fire incident, located within the
premises in accordance with the Hazardous and Other Wasles (Management
and Transboundary Movement) Rules, 2016 and the Biomedical Waste
Management Rules, 2016, '

(iv)  ensure disposal of all stored packaging waste in accordance with the Solid
Waste Management Rules, 2016 and the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016, and

(v)  ensure management and disposal of raw material or product stored inside the
plant in accordance with the Biomedical Waste Management Rules, 2016 and
the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016, under supervision of UKPCB.

WHEREAS, the orders of Hon’ble Tribunal are to be complied in the letter and
spirit; and : ‘

Now therefore, in exercise of powcrs conferred under section S of Environment
Protection Act (as delegated by SO No 12119 (k) dated 02.11.2004 and S.0. No. 281
(E) dated 18.02.2005), and with the approval of competent authority you are hereby
directed: -

1. To ensurc disposal of the ash as well as half burnt empty medicine strip/rolls &
empty medical vials observed at the site of the fire incident, located within the
premises of M/s IDPL Rishikesh in accordance with the Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and the
Biomedical Waste Management Rules, 2016; '

9. To ensure disposal of all stored packaging waste at M/s IDPL Rishikesh in
accordance with the Solid Waste Management Rules, 2016 and the Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016;

and
‘j‘ Page3 of 4
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To ensurc management and disposal of raw material or product stored inside Ty

the plant of M/s IDPL Rishikesh in accordance with the Biomedical Waste
Management Rules, 2016 and the Hazatdous and Other Wastes (Management

and Transboundary Movement) Rules, 2016
A:bove directions shall be complied in 30 days from the day of issue of these
directions. ‘ :

In case of default in compliance with the above directions by the Unit, the
Uttarakhand Pollution Control Board will be constrained to initiate appropriate actions
against the occupicr of the Unit without giving any further notice, in accordance with
provisions of the Environment (Protection) Act, 1986 and also impose
Environment Compensation. - e

(Dr Parag Madhukar Dhakate)
Member Secretary

Copy to: Following for information and necessary action.

1.  Senior Personal Secretary to Chief Secretary Government of Uttarakhand for
information to Chief Secretary. 7 s .

2. Director, Department of Drugs and Pharmaceuticals, Government of India,
Room ¥No. 340B, A-Wing, 3rd Floor, Shastri Bhawan, New Delhi-110001,
(Email: divhead-pharmapolicy@pharma-dept.gov.in) for kind information and
with a request to issuc necessary direction to concem for compliance of the
directions.

3. Principal Chief Conservator of Forest (HoFF), Uttarakhand Forest Department,
Rajpur Road, Dehradun (Nodal officer of High Power Committee as constituted
by Hon’blwe NGT in the matter MA 70/20205) for information and necessary
action please.

4.  Chief Finance OfTicer, Indian Drugs and. Pharmaceuticals, IDPL Corporate
Office, IDPCL Complex OId Delhi- Gurugram Road, Dundahera, Gurugram
122016 for information please

5. Member Secretary, Central Pollution Control Board for information and
nccessary action please.

6. Divisional Forest Officer, Dechradun, Uttarakhand for information and
necessary compliance, i

7. District Magistrate, Dehradun for information and néeessary action.

8. Regional Officer, UKPCB, Regional Office, Dehradun for arranging nccessary
compliance from the concern.

9. /s Indian Drugs and Pharmaccutical Ltd, Veerbhadra, Rishikesh for necessary
compliance
10. Guard file. : : /Affc‘.’ﬁﬁa )
Member Secretary

14 ' Page4 of 4
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File No. ENVI-CNGT/NGT/8/2025-XXXVIll-1-Enviranment Conservation and Climate Change Department (Compum No,
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(PRt —afawer a9, 3. 9)

®) wwERer §RT R 08.08.2025 B WA IR @ fig d-25 B
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(i) Look into the causes of fire whzch occured on 18.06.2024 and take appropriate
remedial action for occurence of such fire in the premises in future

o T R & ERT TR T YR oo RS wega ot e |

w-(i1)... Ensure the regular operation and maintenance of the STP( Previously used as BTP)

so that no untreated/ pamally treated sewage. is dlscharged into River Ganga under any
circumstances

. wwﬁmﬁa@aﬁw@%mwmﬁﬁ%waﬁmm
T ood R wega @t om0

(iii) Enswre disposal of the ash as well as half burnt empty medicine strips/rolls & empty

medical voils observed at the site of fire incident, located within the premises in
accordance with the Hazardous and other wastes.(Mangement and Trans boundry
movement) Rules, 2016 and Biomedical waste Management Rules,2016.

mﬁwmﬁvmﬂéa%mﬁmwwwmem
& o | |

(iv) Ensure disposal of ¢ all slored paclcagmg waste in accordance with the solid waste

management Rules 2016 and the Hazardous and other wastes ( Management and
Transboundary Movement) Rules 2016

mmﬁwmmwﬁﬁwﬂéémﬁmmwémﬁqﬁm@a
P R

(V)  Ensure Management and disposal of raw material or product stored inside the plant

in accordance with the biomedical waste Management Rules 2016 and the Hazardous and

Other Wastes ( Management and Transboundary Movement) Rules 2016 under supervision
of UKPCB.
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_ Jeed
V “‘. bﬂ Lifestyle For ”Tﬁ?’[ ﬁ W "
Environment 463?[, (ﬂ'l'&‘é)f q-|—cf§l WESURT _\Pﬁ,, W
E-mail : ukpcblegalcell@gmail.com, © 0135-2607092
e W/ms—ﬁ./wo—ws—em /2026 /4433 3T 65103.2026
gAosfodlo Hex
Har #,
1. TR RGN 2. &EN IRERY
T YT, QNI | & Frfey
SRS QYT T 9,
$-115 86 PiaFT, EwgT |

favg— 0 o, 7% fowl & DT M.A. No. 70/2025 (& AT He&AT 784 /2024)
' Digambar Singh Vs. State of Uttarakhand & Ors. # TR e & Tt g

e A |
RIS,

U A0 TS0 §RT SR fIvad a1g-H URT ey s 19.01.2026 T
FaAEA BT 918 | Fored Ao gHowhodlo §RT a1 FT §F: MLA. No. 4/2026 R qdiag fbar
g T URIIREl B 01 WE @ S STUe AT WA aXd @ Y A §| 9 #
Tl s i 16.03.2026 BT 70 2 |

74 # T 08.08.2025 1 WIRG <l & SUTe o) 99 918 GRT oM. SLWT. B
Hazardous Waste/Bio-Medical Waste & FRAORW & W= # wafaRor wRemor ffas &
gRI-5 B 3 e 8g FaR fbar mrer

qopA # TR.SLULTA. GRT o U7 Q1@ 22122025 & GRT et o § b

With regard to compliance of works at Sr. Nos. 1,2, and 3, i.e., disposal of ash from
the fire incident and other chemicals, in the letter issued by the Member Secretary, this
matter was already initially taken up with the Forest Department, Dehradun. Subsequently,
the site was inspected by Bharat Oil & Waste Management Ltd., Uttarakhand. As the said
agency is a Government organization, it was decided that the work would be executed
through them, with the cost to be borne by the Forest Department, as the land is under their
control and the fire incident occurred after their takeover of the site.
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“ PrIferd FArfia aRIeRY JERTeH g, SENe |
UAG:— 3703 /29-8, QENIGH, faie— 09, W, 2026.
a1 ¥,
1. 949 warfig g,
FfAS I7 T |
2. &9y IR,
ey Frafey SwREvs wgu v ard
§-115 &S DI, g |
faw — 10 XS &Ra afdwor # ARTT Mise Application in Disposed of Cases No.
4/2026 In Mise Application in disposed of casesNo., 70/2025 In O.A.No- 784/2024
. WHIE a9 Yo 3ifh SwNavs d 3 @ w1 |
- W Wife, Sawve youe PR @€, dwwe @1 waie- ododiowio
/a3 / 10-183-804 / 2026 /1933 fR®—05.032026 wa o IS &R
AR, 7€ Reeh grr smew Rers—19.01.2026,

HEIeY,

o W &RG aifdiwvor § AT Mise Application in Disposed of Cases No.
4/2026 In Mise Application in disposed of casesNo. 70/2025 In O.A.No- 784/2024 fgm=aR WHIS
M W AP IRV U4 3 ¥ iR ey RAe—19.01.2026 3 W ¥ @ AfGq,
STNIEUS YA & Eerr W fAid—18.11.2025 B G~ dod & FHEgE @ IR HIO
THosfiodlo ERT WRe HeY & g <o-25 & 99 fawg (iii) A (v) & g A B!
eEv R A @ T @ e @ den e oad R wRed fhd o @ fadw Rl
T | g B A mo sy ERa e, 9 Reh @& akw RAie-19.012026 D
U W STREVS Y g U §&iE @ HIa’ Action Taken Report (A.T.R) ’Tl"ﬂ il
& | SEEWEN g 39 WEE ¥ 30 A GE-3670 /293, f7i$—07.032026 ¥ WG
WfHE, SEREvS Jgyv Fay a1, deves & 99e gRT @) T eriaE) @ gEd vid
g W& (HoFF), IwR@vs &l JUael &I+ &g Y fdar mar o

Wow Wfod, SENEvs gguyr AEE a1E, SEvgH g1 ue Sad Hefid Wil
¥ enfia eafom, e A, Jguor FaE &€, $-115 98 Fia), Jevgd U4 39
FAEY @ 9RT 0 e e Adude [0, wew @ weww venfig e &Y
amgoSofoveio TRER # Ry Hazardous Waste/Bio-Medical Waste @1 FRRU &R 3ruTer
3T SUE] B vy ferEn AT 2|

3 W A qUP! 99 wehia 3 @ Uiy 3w Ay @ ww ufe f e
feHid—10.03.2026 B G &3 ST e & A0 THoSNodI0 g1 Wik amewr # e
forgat @ squrer 8q diftd FRiAE TR B BEdEl @ gua i 3w aratey @
YR PR T HE DY Al TEgAR 97 WY B I 9N B S qa-

ﬂ%’ %0 3(B) (iii) "Ensure disposal of the ash as well as half burnt empty medicine stripsirolls and emply medical voils
observed al the site of fire incidence localed within the premises in accordance wilth the hazardous and other wasles
{Management and Trans boundary movement rules 2016 and F1 biomedical waste management rules 2016)"

f&:g e 3(B)(iv) “Ensure disposal of all stored packaging waste in accordance with the solid waste management rules
2016 hazardous and other wastes (Management and Trans boundary movement rules 2016)"

fa=g ¥o 3(B) (v) “Ensure management and disposal of raw material of product stored inside the plant in accordance with
the biomedical waste management rules 2016 and the hazardous and other wastes, (Management and Trans boundary

movement) rules 2016 under supervision of UKPCB"
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2 1 4 Annexure-4

M Gmail UKPCB LEGALCELL <ukpcblegalcell@gmail.com>

NGT Case no 70/2025 O.A.No-784/2024 Dighmbar prasad vs Uttarakhand state

2 messages

dfo dehradun <dfodoon@gmail.com> Mon, Mar 9, 2026 at 6:42 PM
To: "ukpcblegalcell@gmail.com” <ukpcblegalcell@gmail.com>, DM Dehradun <dehradundm@gmail.com>,
sdm.rishikesh@gmail.com, kumar sanjay <idplsanjaykumar@gmail.com>, pccfuk@gmail.com

Dear sir,
Please find the attachment file.

M DOC-20260309-WA0046_
241K

kumar sanjay <idplsanjaykumar@gmail.com> Tue, Mar 10, 2026 at 4:58 PM
To: dfodoon@gmail.com
Cc: ukpcblegalcell@gmail.com, dehradundm@gmail.com, sdm.rishikesh@gmail.com

Dear Sir,

As you are aware that all Manpowers & Security services including all Contractual employees were left after the
termination of Contract at IDPL Rishikesh. As on date there is no Manpower at IDPL Rishikesh Plant. All the areas of
833.89 acres at IDPL Rishikesh is under the Physical Possession of Forest Department govt. of Uttrakhand including the
Plant, BTP WPP;WIP & the IDPL Township for all operational & controlling purposes. For the disposal of hazardous
wastes & disposal of the burnt Ashes this area is already under the control of the Forest Department since July 2023
which was to be carried out by the Indian Oil & waste management Ltd. Roorkee through the State Govt. only.

Submitted for your information & necessary action pl.

Thanks & Regards,
[Quoted text hidden]

Sanjay Kumar
G.M. IDPL
Gurgaon/ Rishikesh Plant.

M DOC-20260309-WA0046_
241K
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